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Email: law-jk@nic.in
FAX: Jammu 0191-2546753 (Nov-April)
FAX: Srinagar 0194-2506063 (May- Oct.)

GOVERNMENT OF JAMMU AND KASHMIR
Department of Law, Justice and Parlia mentary Affairs
(Legislation Section) Civil Secretariat,

Srinagar/ Jammu

No. LD(Leg)2018/40
Dated:/5-12-2020

Subject:- The Government of India (Allocation of Business Rules),1961-
Amendment thereto.

The undersigned is directed to forward to the Financial
Commissioner/ Principal Secretary/ Commissioner Secretary/ Secretary
to Government, : , @ copy of
communication No.1/21/7/2020-Cab dated 10.11.2020 along with its
enclosures, received from Government of India, Civil Secretariat,

Rashtrapati Bhavan, regarding the subject cited above, for information
£)

Assistant Legal R rancer
}gepartment of Law, Justice and PA

Financial Commissioner/
Principal Secretary/
Commissioner Secretary/
Secretary to Government,

Encls:- (As above)

Copy for information and necessary action to:

(1)  Presiding Officer MACT, Jammu/ Srinagar.

(2) Presiding Officer Industrial Labor Court, Jammu/ Srinagar.

(3) Secretary, J&K Legislative Assembly.

(4) Director Litigation Jammu/Srinagar.

(5) Deputy Registrar (Adm) J&K High Court, Jammu.

(6) Administrative Officer, Ld. Advocate General’s Office, Jammu.

(7) Administrative Officer, State Legal Service Authority, Jammu.

(8) _District Litigation Officers, District
L@ff I/C Website Department of Law, Justice and Parliamentary Affairs

with the request to upload the same on the official website,

jor—



Mo. 1/217772020-Cab
GOVERNMENT CF IHDIA (BHARAT SARKAR)
CABINET SECRETARIAT (MANTRIMANDAL SACH!VALAYA)
RASHTRA! JATI BHAVAN

"Rk

New Delhi, the 10™ November, 2020

{} The Chief Secretaries to the Gove: ameni(s) of all the States and the Union
Territories; and

{ii} The Administrator fAdv:ser o e Administrator of Daman and Diu,
Lakshadweep, Dadra and Nagar Haveli, Chandigarh & Ladakh.

/ Subject:- The Government of India {Allocation of Business) Rules, 1861 -

e o Amendment thereto.
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NOTIFICAT:ON
New Delhi, the 8™ November, 2020

S O A0 exercise of the powers conferred by ciause (3) of article 77 of
e President hereby makes ine following rules further to amend the

(Allo'.,auon of Business) Rul €, 1061, namely:-

the Constitution, m
Gavernment of india
*h\, Goverr‘mcm of Jndla (Allocation’ ofi?

: '(r",i‘:'- These rules may be called’
1Amendment Ruleé 20‘_ =z‘§2 :

o Busme%) Threa HL.ndred and Fiity Seven'

(2 They sha!l come into force at onc,e

By !
:_\)

of lncia (Ahocahori of E d=iness) Rules, ;961 in THE br—LOND
dmg “WINISTRY OF NFORMATI“)N ,ﬁND BRGADCAS TING
RAN MANTRALAYA ;" after entry "'2 the followmc sub1

mserted narnF-Iy— '
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SC HL._DULF urider the he
(80 GCHANA AUR PRAQA
hf;ddmo apd entries shall be'

’:“‘Jﬁa DIGH mLJQNLINF a.: DIA
-ZZA“' Fiims and AUO'“ Jisual PFO‘;“’Amt’% made avcﬂzlable h\f online content

pi’Q»’iUG. :

22B. News and currént affairs centent on oniing platforms.”. E
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Doe. G- 4652020
NOTIFICATION
New Delhi, the 9" November, 2020
8. 0. {E)- Inexeicise of the powers conferred by clause (3) of article 77

of the Constitution, the President hereby makes the foliowing rules further to am iend the:
Government of India (Allocation of Business: Rules, 1961, namely:-

s (1) These rules may be calied the Government of India (Allocation of
Business) Three Hundred and Fifty E ¢hih Amendment Rules, 2020.

(2) They shall come into force ar »nce.
9 ton f_h,e @Q‘éemment of lnf:ia:;(éé.iiocaﬁor-. of Busingss) Rules, 1961,- i

(A} in THE F’iRST SGHEE}ULE

() after the, headmo "?b Mlmstw of Pl ning (‘:’ojan? Mantm%avp)" the following
neadmg chali be inserted, rmmo;y - : :

""}t'.‘-ﬂ\", iy’imibtry f Paits, ! Sj’*:ppmg and Watarways (Pattap Poa‘gi?;f;ri;fai'lan aur
Ja!.narr Tfan’rraiaye} : %e ‘

(il the heamna “32. Ministry of C;hippmq U-’qt Darivahan Mdntraiaya) shal’ be omitted;

(B} in THE SECORD '%CriE’E)UL&:.,

{iy after ihe‘-heading ‘MINISTRY OF PLANNING KYOJANA Mf-\NTF’ﬁ.AYA)"- and

enirias thareunder. the foliowing hEddli’iﬁ snc emms shall be inserted, nafﬂ hy-

“SAINISTRY OF PDRTS SH;PP,M AND ‘q’JAlER\NAYS {PATTA‘“\ - POT
PAR l\f’A}—AN AUR JALMARG MANTRALAYA) . =

THE FOLLOY NG SUBJECTS Wi é‘;h FALL VHTHIN 118 "“s"' t OF THE
- SEVENT H SCHEDULE TO THE CONS “u ION OF INDIA:

1 ; .i\farztlmc sh:hpfng unrr pavigaici, provi s, r;u of educatmn and trwmmg for
- the mercaniile matine.
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carriaue Of PESSEngers and goods on
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Ship-building and ship-repai inausiry.
Ship breaking.
Fishing vessels industry.

Fioating craft inaustry

i RESPECT OF THE URION TERRITORIES:

|ﬂ|d;ld watarways and traffic th="aon.

iE\a ’%F SPECT OF THE URIOH TERRITORIES OF lH& hE‘tE’JAF{LAh A‘\ED
NRICOBAR FSLANDS ARD THE Lfn‘(bHﬁ.E}WE“P

Jrq&mfa’aw and mainten: .r' 4 of mainiand: 1sianas and mter—!siand
shippi rm s Bivices. _.:.:‘ : =4 3: A : 3

OYHEF",;SUE:JL&,T WH:;’JH HAVE NOT %ELH INCLUDED U’.’-&DER
THE PREVEGUS PARTS: © ; .

L.-ﬂgistafmn relating to sh:p;.;m i and nav'g,auon en mi :nd watewa‘ys'as
regards fm;cnamually pfO'JClsC_ : vassels and the uamage of pa%engers

dnd gooda on iniand Waterway

szgzsladon relahnq i and om Jmahon of the development of minar- and
majorportq ,_::
Admu-nstrduon of the . Doc,k \ arkers (Regulatvon of Employment) ,ﬁct
1948 (2 of:1948) and the:Sc emes framed thereunder other than. the
Daock Work"is (Safety, Healfh and Weifare) Scluome 1961. =

To mam ahlpp.ng arrangemm 5 {or and on- behalr of the Govemment of
india/Pubiic Sector Undertakii js/State Covernments/ State Government
Public Sector Undert takinge at dufona"ﬁouq bodies in respect of import
of cargo on Free on Board/: along - Site 'and export on Cost anci

Freighi/Cost Insurance and Fre ;;,s.f? basis.
Pianning?of Inland Water T roa. aoit.

For u[ailon of the privat uﬂiao\. palicy in zl’*e wnrc«.s.lim ture aiea f“)D.Ls
Ef‘r:g@:ug .cﬂq.z nianc watenw _:.,rm ‘; : : :

The Devglapment oi sownship of Gandhicham.
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monitoring and combating of oil pollutien in the p:ssl greas.
SUBCGROIMATE OFFICES:
Directorate General of Shipping
Andaman | as\shqawc:eo Harbous Wu_rks.
Dirsctorate General of L ighthouses :If‘-u‘;;i-,_LighiShi@S; '

Minor Ports Survey Organigation

AUTONOROUS BODIES:

Tariff Aut ‘*orw for Major Ports (! -\*w:*»

infand Wat;_.mrays Authnrst\a of I’ ;za

.‘:xeamen mecjer 'Funcﬁ Crgarn Sat;c.n

i SOGIETIE !Aa%OGIATEON&

: i\atfonal Insti tutm of Pou Manage: ner't

: National Ship Demgn and Resesearcl be':tre
. baafarers We!fare Fund Society. '

: F‘U%EJC SECTOR UNDERTMG IGS

: Smsp*)sﬂa Corpor a’rion of India

Cm...‘sm thpgdrd Limited.

Ceniral Inland W'M.@r Transpert Corporation Li nrtod
Dredging Corporationofindia. 1~
Hooghly Dock,a;ﬁ_qi Poits E:_hgi'ﬂs::f 13 Lirnited. o

Ennore Port Limited;

INTERNATIONAL #5F1

internattor.al Mrunme Orgarsis: atic,

ﬁi?ort Trusts at Mun;;bai, Kolkaia, hc;ch; Kandla, (‘h@nnat N.ermugaoe
- i jawahar Lal Nebhiru!(Nhava Shova),
.- and New Mangalgie, :

'+ Dock Labour Bcvms at Kolkata, s-andfa ﬂqd Vlsaﬁhapatr}dm '

:Eaaamp,‘Tutxconn, ;?\{;sakhap,a_tq.am A
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S47 (0 1917)
ALY dztion of Emslovment) Aot 1842 (8 of 1848).
44, The Merchant Shipping Act, 1658 (44 of 1858).
42 The Major Port Trusts Act, 19683 (38 of 1963).

43. The Seamen's Provident Fund Adt, 1966 (4 of 196i8).
44 The Inland Waterways Author’y of india Act, 1 1985 (82 of 1885).

48, The Multimoda' Transporiatior - f (oods Act, ’!!3 3 (28 of '5993)."

entries thereunder, shall be omitted.

(Aahutosh Jindal)
'; Jomt Secratary
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